IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH NEw OELHI,

O.A. Moy 1531790

New Delhi, dated the 22th August, 1598
LORAE

Hon'ble Shri S,R, Adige, Member (A)
Han'ble Smt,lakshmi Swaminathan, Member(Judicial)

Shri. SaFe Singh, S
R/o 32, SF3(D0A) Flats, Hauz Khas,
New Lalhi, '
Yo Aoplicant

(None. for the applicant )

U/s
TL Commissioner far Linguistic
Minoritics in Irdia through its Commissioner
43 Amarnsth Jha Marg, Allakebad. '

2 ﬂé#tt§$30mmissioner 40 Jmarnath Jha Marg -
Allzhabed, . "
's's Respondents
{None for the Respondents )

-

JUDGMENT (ORALY

{Hon'ble Shri S.Re Adige, Member {A))

In this application, Shri S.R. Singh, former

Personnal Assistant to the Commissioner for Linguistic

Mirorities has prayed that the Respondents be directed not to

he

terminate his services end that/ te given the duty of Pohe

24 From the material on records, it appears

that the applicant was appoinied vide office order dated 15¢7.88

{fnn.8.12)fOT  the post of Persomnal Assistant to the Commissioner

for Linguistic Binorities weBefe 184788 o The sppointment .letter




{AnmoRe12) Spécifically stated that the applicent appointment

would be comterminus with that of the Commissioner or till the

Commissioner desires his services, Consequent to resignation of
Commissioner for Linguistic Miniritics wee,fe 1243490, the applicant
Gh M

services alse came ternd on that date,

Aa

3¢ ‘ As per the Recruitment Rules,fer the post of Personnal
Pas
fgsistant to Commissioner/ to be Filled by Direct Recruit through
e
. , Yy
the Staf f Selection Commission. Age limit for stenographeﬁéhas been
_ a4
prescribed as 1€ to 256 ysars, and as the pstitionex date of .birth
o | B |
is Be7+1960, he was over age anqLalready crossed the age of 25 years
P2 ) ' .
& g on the date of his appointmente furthermore, the esssntial
ﬁ',{h : e h A
quelifications & stenographer/P.Ke wes that ons should know
TR !

the shorthand ’, (Recruiiment Rules prescribed that the appolntee

should have the minimum speed of 120 wepsM. in shorthand and 40 words
ArY -

per minute in typewriting, but there s=e no materialsto indicete

that the spplivant possesst/ these qualificaticne. Morcover, the

Recrultment Rules. also leid down the gppointee W.ould have

to urdergo a period of two yearg/probation, But im the office order

dated 15,7.1988 there was no such mention . ’ o

&, When the case wes called ocut, neither the applicant noT
~ the respaondents mere‘present, although we waited the entire day, Ue

theref ore, thoughlit fit to dispese of the spplication on the basis of

material cnrecords.

5 ' From the facts mentioned above, it 1s clear that the

1 . )
applicents appointment as Personnel fAssistant to the Commissioner for
’ o A
Lingulstic Minorities wes made o purely temporaTy measure with the

specific conditions that the said appoirtment would be co-terminus



with the appointment of the Commissioner himself. The said

a &

'engagement maSAStmmeap one, and that is why at the time of

nds engapement, neither the provision of the Recrul tment Rules
nor the procedure prescr;bed for making appointment through
the S.S.E.. were follewed, The applicent was also overage zt the
time of appointment and there is nathing to‘indicate that he

A
possessy/the mirimum qualifications for filling up the pasty

6. Under the circumstances, ths impugned order . 1

- disengaging him,warrants np interference’,

T Before gpart the case, we take note of the
fact Jthat the respondents in paragraph 11 of thLlT ~cply have

ban ™
stated that on 19412.90, the applicant has glven co-terminus

appeintment ofi the post of Persomal Assistant to the Menber
of the Mirssities Commission weesPs 9%11490 and the applicant

has accepted the said. appointmenty

8% This appllCatlﬂﬂ is sccovdingly dismissed, No costs®y

/ km(//),-gﬂ'vd“g\—-/ /’/ / 7”

(Catehms Swaminathany” (SeRe Adigd )

M@mber{audicial) Member {A)



